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THB MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX .. 
TILES (SHRI CH.-\NDRASHEKHAR 
SINOH): (a) to (e). The position 
with regard to import of natural rubber, 
copra and coconut oil in the import 
policy is as follows: 

Natura 1 Rubber: ImpO\ t of natural 
rubber is canalised through STC. 

Coconut Oil and Copra: Import of 
copra and coconut oil is canalised' 
through S~ate Trading Corporaiion of 
India/Hindustan vegetable Oil Corpo-
ration. Direct Import of Copra and 
coconut oil is also permissible to a 
limited extent under the impl)rt policy 
for registerad exporters against valid 
REP licences iSStH'd on certain exports 
as well as against flexibility allowed in 
the use of REP licences to lnanufacturers 
expol ters. 

This policy is with ,t viow to protect 
the interests of growers a~ well as con-
sumers by way of importing bare 
minimum quantity to bridge the gap 
bel ween demand and SUPPlY and its 
rdcase is madt! at prices which help to 
control the internal mark<.:t prices 
at lev( Is remunerative to t he growers. 

Representations have been received 
from Rubb~r, growers Associat ion of 
Kcrala against import of natural 
rubber. 

The quantity of rubber, co; O:lut oil 
and copra to be imported in the next 
three y~ars period as a whole has not 
been'decided. 

Building for Rubber Board, Kottayam 

7102. SHRI GEORGE JOSEPH 
MUNDACKAL: Will the Minister of 
COMMERCE be pleased to state: 

(a) how many of the Commodity 
Boards under his Ministry own build-
ings of their own to house • he head 
offices; 

(b) whetber the Rubber Board, 
Kottayam has submitted a proposal to 
bUild its own head office; 

(c) when the proposal was liven in 
~: __ ... ___ ...1. 
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(d) whether the fuu:1dation st0ne 
for the building has been laid, if so, 
when it was laid and by whom.,; 

(c) the reason for the delay in excu· 
ting th e proposal; 

(0 when Government prop )se to 
give the tend'~r for the construction of 
the building; and 

(g) whether Government are aware 
that delay in executing the prCljcct will 
inc;'case the Cust of construction and 
there-by causing fUI thcr dday ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI (CHANDRASHEKHAR 
SINGH) : (;I) Except ing Tea B,)ard and 
Coffee B'x~rd\ no other Commodity Board 
urdcr the Ministry of Comm-;rce is 
owning building of jts own to house the 
llcad Oflicc. 

(b) and (c). Y (.'s, Sir. Rubber 
B:)anl submitted the propos]l in JU[le, 
1984 and subsequent cla~jfications Were 
given in February, 1985. 

(d) , F()}lndation stone for the Head 
Office building was laid on 4t h February. 
1 984 by the Union Minister of 
Commerce. 

(c) to (g). Details of estimated costs 
of cJnstruction b lscd on requirement of 
spaee arc beillg exam:ncd and construc-
tion will be t.\kcn up after the proposal 
is approved by the E.F.C. 

Closure/Lockouts of Industrial Unsts 
in West Bengal Financed by IRBI 

7103. SHRI DEBI OHOSAL : Win 
the Minister of FINANCE be pleased to 
stute : 

(a) whether sonle of the industrial 
units financed/man.IRed by the Industrial 
Rl;!construction Bank of India (lRBI) in 
West Bengal have declared closure/lock· 
('Iuts; 

(b) if so, the number of such units; 

(c) the number or workers affected 
Iw 4l11en tnok-..nutll'closutes: 
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(d) tbe total investment of IRBI in 
such units; and 

(e) the steps taken/proposed for 
rehabilitation/revival of such units? 

THE MINISTER OF STATE IN 
lHE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) to (c) Indu~trh\\ Rcconstructio:1 
Bank of India (IRB£) has reported that 
13 units located in the State of West 
Bengal and in the assi3tancc portfolb of 
lRBI have declared closure Ilockouts/total 
lay·off. Thc rlumber of wotkers emp10· 
ycd by these u!1its is about 33,500. 
The total amount di~burscd by IRBI to 
these units h R'l. 12l0.62 lakhs. In 
rcg~\rd to these units TRBI is taking 
suit"b~e sl cps on a case to case basi~L 

The steps OldY iLcludc assessment of 
viability, WOI kii',g out of sui l able lcha-
bilitation packages in cvllsultation with 
b:lnks and o!hcr financial institutions, 
efforts to lOC.it ~ Sll ita bIc entreprcncUl s/ 
Industria 1 l[OU';C5 to pure hase t he unit 
und invclt fund~, provision of working 
capital funds, etc. 

Ad,'aDciog of Loans to Dp.ckward and 
Poor Sections in Gujarat 

7104. SHRI NARSINGH MAK. 
WANA: Will the Millister of 
FINANCE be pleased to state: 

(a) the names of the banks which 
have b~CIl entrusted the responsibility 
of advancing loan to districts in Gujarat 
indicating the name of the district 

Statement 

of the State placed under each Bao,k anc 
the details thc!cor; 

(b) wh~ther it has b.;cn 8uggestec 
that action sh~uld b~ taken aaainst th~ 
banks which are not discharging there 
responsibility of advancing loan t3 back' 
w3rd and poor sections of society undci 
the 20·Point Programme. 

(c) wh(;lher programmes under the 
- rural banks 'lnJ nanonalised b.lnks. an 

th0 saine; ar.d 

Cd) if so, how the distribution ot 
work has been decidcd b~tween them? 

TIl E MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR1 
JANARDHANA POOJARY): (a) All 
b.lrlk branches oyr:rating in various 
dis~ricts of Gujarat ~dvance loans for 
"ar~ou·) ccon .Jmic activities. Districh 
p:act;d under each Lead Bank are given 
in the attached statemeat. 

(b) Performance ()f banks is reviewed 
in the State level and District level 
Con',vltative Committee meetings. The 
banks ""hose performance. is nol found 
to be satifuctory arc advised to improve 
UPJD it. 

(c) and (d). Poverty aHeviation pro. 
granlmcs are bcilJg implemented both by 
Public Stetor Banks as we1\ as Regional 
Rural Banks and bank-wise allocation 
of cadit disbursement is done at the 
time of finalising the Annual Action 
Plan for the district. 

Lead Banks in Gujarat 

Name of the Lead Bank Districts allotted 

-----
S. No.1 2 3 

1. State Bank of Saura~htra 1. Amreli 
2. Bhavnalur 
3. Jamnalar 
4. J unaladh 
S. Rajkot 
6. Surendranapr. 




